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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD EENCH
AT HYDERABAD.

0.A.No.51/90, | Date of Judgment N—\—2_
Y.Madhusudhana Rao .. Applicant
Vs.

1. Union of India,
Rep. by the Secretary,
Min,. .of Communicaticus,
New Delhi-l. '

2. Director-General,
Telecommunications,
New Delhi-l.

3, Director, Telecom.,
cuntur Area,
Guntur-522007 A.P.

4, Divl. Engineer Telecom.,

Eluru-534050
West Godavari Dt. .o Respondents

Counsel for the Applicant : Shri T.Jayant

Counsel for the Respondents Shri N.Bhaskar:Rao, Addl. CGSC

CORAM:

Hon'ble Shri R.Balasubramanian : Member(A)

Hon'ble Shri C,J.Roy : Member(J)

I Judgment as per Hon'ble Shri R.Balasubramanian,Member(A) I
This application has been filed by Shri Y.Madhusudhana

Rao under section 19 of the Administrative Tribunals Act, 198

against the Union of India, Rep. b§ the Secretary, Min. oOf

Communications, New Delhi-l & 3 others with a prayer to quas

the order of dismissal inflicted on the applicant, |

2. When the case came up for hearing on 30.12,91 it was

pointed out that a copy of the enquiry report was not

furnished to the appnlicant before passing the final punishme—

order, This straightway violates the law laid down by the

Hon'ble Supreme Court in the case of Union of India & others—

Vs. Mohd. Ramzan Khan | JT 1990(4) SC 456 ).

‘..l.2



Cépy to: -

1, Secretary, Ministry of Communications, Union ef
India, New Delhi,

2, Director-General, Telecommunications, New Delhi-1,
3, Directér, Teleceom,, Guntur Area, Guntur-522007.
4. Divisienal Engineer Telecom, Eluru-534050, wGdt.
5. One copy te Shri. T.Jayant Advecate, H.Ne,17-35-B,
Srinagar celeny, Gaddiaunnaram, P&T colony, P.O.,
Dilsukhnagar, Hyderabad-500660,
Rae

6. One copy to Shri. N.Bhaskar/addl, CGSC, CAT, Hydbad.

7. One spare CoOpY.

Rsm/-
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: X 3. Shri N.Bhaskar Rao, learned counsel for the respondente
however, stated that these punishments were inflicted before
the Hon'ble Supreme Court pronounced its judgment in the
case of Union of India & othcrs Vs. Mohd. Ramzan Khan

and, therefore, that law should nol be applied to this

1 . .

case. ) B
L . 4. This Bench had repeatedly held that the law laid down
. - - by the Hon'ble Supreire Court in this case is applicable to

. ] ..+ &ll cases which had notfbeen settlied otherwise prior to thne

date of judugwent, by the Hon'ble Suprewe Court. We have

Lo, apply the law 1aid down ty the Hon'ble Supreme Court

i : , and -accordingly guissh the order of dismissal inflicted
on the applicant. . This, nowever, will not preclude the
respondents from supplying a copy of the enguiry report
to the aspplicant and give him an opnortunity to make iiis
representation and proceeding to complete the disciplinary
vroceedings from that stage. The applicaﬁoq&s allowed
to thq@xtent indicated above but in the circumstances
we make no order as to costs, If the respoundents choose
to continﬁé the disciplinery proceedings and complete the
same, the manner &s to how the period spent in the proceed-
inge should be treated would depend upon the ultimate
result, Néthing said Lereln would affect the declsion

of the Disciplinary Authority. At the same tine, we haste

to add, that this order of the Tribunal is not a direction
to necessérily continue the disciplinary proceeding. That
iz entirely left to the discretion of the Disciplinary
Authority.
5. The application is thus disposed of with no order
as to costs.
( R.Balasubremanian ) { C.b.Roy )
Member{Aa). E Member{J).
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IN THE CERIRAL aDWINIbPRATIVL TRIBUNAL
HYLERABAD BENCH AT HYLBRABAD

THE HO'RLE M V. C

AND
THE HON'BELE MR, M(J)

THE HON'BRLE ML R. RALASIIBRAMANT AM e M{ A )
AND ’
THE HON'BLE MR, - F° ﬂ? M(J)

ATEDs /2 /- ~199@ .
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0.A.No., si/90.
T.aNo, ' (WePsites — )

Admitted and Interim directions

Issued.

Allowd.

Dismissed. A
\F! EATCH.
Dismissed as withdrawn, ' T
Dismissed for Default.
Bvm M.A.Ordered/Re jected
i HAG order as to costs.





